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CEi\JT.llt\L AD MINIS TRI-\ II VE TRIBU~L 
fi.LWIAB@ B Ef'l";H Al.IAH@fP. 

WEN OOUBT 

ORIGINAL APPLICATiuN NO. 1169 of 2003. 

• 

fun 'b.le l~1r.Justico R.d.K. Triva di, \fico-Chairman. 

Hon 'p1e r.):'.p.a. Ti\ydri. Jihr:h'3J;-l\1 

Chandra Dutt Singh 
s/o Shri Chandan Singh 
F(/o Villyge and post Kharsondava 
p.s. Dhata, District Fatohpur. 

• •••••• App li1; ant. 

(By Advocate : Sri Ash:>k Pandey) 

Versus. 

i. Union l)f India through General ~A.:lnager 
North Central Rail1nay, Allahabad. 

2. Chairman,Railway Recruitment Board , 
Allahabad. 

3. General /.\:lnager, North Central Ra ih"'ay, 
Allahabad. 

• ••••. . lbspondents. 

(By Advocate : Sri A.K. Gaur) 

0 RD ER ------
(By fbn 1ble Mr.Justice R.R.K. Tr ivedi, V.C.) 

By this O.A., f ilad under section 19 of Admin i strative 

fribuna ls Act 1985 , the applicant has prayed for a direction 

to responde nts to decioe the represonta ~ion of t~ applic ant 

v.i ithin spsc if i <: :l time. 

2. fhe facts ci S s t at e d in tl1S O.A. ara that in 

pursuance of the advartis~~ nt d~~ad 09 .11.1996, he 
-r- dee lar ed V--

a ppe ar e d i n th~ adrr:iss i cn tas ~ c:...nd h~ v1u: 6ucccssf ul und 
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thereafter he was permitt~d to attend two years co:rnerciol 

course. The c ase of the dpplicant is that ~ appedrod 

in the examindtion and he 

course. In support of his 

passed two year•s comnercial 
~..A 

c as0 ne i..as f ilad mark sheet. 

The gr i evance is that applicdnt h s not been given 

appointment of Ticket Collector/Commercia l Clerk as 

stated in the advertiserrent . Before coming this Tribunal. 

applica nt filed represent9tion before respondant No . 3, 

copy of vihich has beon unnexed as Anne>:ure 3. Last 
,(><.._ ~~'{ ~ ~ 

representationlwhj.c h ha s boen filed by hitn; ~f 

25.07.2003 (Annexure 4) • 

3. Considering the facts and circumstances of the 

case, in our opinion, th~ ends of justice •11ill be better 

served if the represente1tion of the applicant is 

decided by a reasoned and speaking order \l'~ithin spec if ied 

time. 

4. Ihe o.'"'. is acco.cdingly disposed of finally 

with a di.cection to the respondent ~~ .3, General 

f.~nager , North Central Railway, Allahab ad to consider 

and decide the representation of the applicant dated 

23 .06.2CX>3 (Annexure 6 ) by a reasoned and speaking order 

\t1ithin a period of three months from the date, a co ~.y of 

the order is filed. To avoid de l ay, a pp lie ant may file 

a copy of the represe ntation a longwith copy of the 

order before respondent No.3. 

No order as to costs. 

Vice-Chairman. 

Manish/-


